I THE CENTRAL AOMINISTRaTIVE THRIBEUNAL, JAL Foa BEWCH, JALIFIR
Q& 103/ 2003 DATE OF ORDZ fs A2 4200

Lzllu Ram son of Shri Hapbax aged about 49 yesrs, residerntof
Loso Haszanpurs, A Houss Mo, 127, Jaipur at pre znt saploysd
on the post of 3r, Pzon in the office of D,C, Pay department
NortheWesterm Reilway, Jaipur Division, Jaipur,

eese ApPlicant

VE RSUS
1. Union of Indis theouwgh General Manzger, Morth-westzm
Zone, North-Western Rallway, Jaipur,
2. Chief Accounts Officar, tiorih Western Zone, Horth

Westem Railway, Jaipur,

3. Sr. Divisional Accounts Officar, Divisional Fay Qffice,
North Westem Railway, Jaiwur Division, Jaigur,
4, Chairmnar, Railway Board, Rail Bhawan, N2w Dzlhi,

eess Bespondents

Mr, C,B. Shamma, Counssl for the applicant,

Mr, 5,2, Hassan, Consel for the rzsoomdents,
?

CORAV &

Hon'ble Mr, M,L, Chauhan, Membzsr (Fudicial)
Hmtble My, AKX, Bhandari, Member (Administrative)

ORDER (ORAL)

The ap@licant has filed the prasent OA thzieby praying
for the following reliszfsi-

[p)

®(1i) That the respmdents may bz dizzcted to revize the
working days of pay office Jaipur from 6 days =z w2el
to S -la,r;, a weell by withdrawing ordzr datzd 15, 1,2002
(Annexuxe A/1)

(ii) Any other order, direction or relief may be passed in
favour of the jU}llant whnich may br deemed fit, just
and proper undesr th: facts and clreooustances of the
case,

(iii) That the cost of this awelication may be awarded

2. The facts of the case ar: that ths: applicant at the
relevant time was worling as Senior Peon in the Office of
D.C, Pay Departmznt, Horth-Western Railway, Jaipur Divisbon,
Jaipur, The grisvaice of the applicant in this OA is that

Fay Oifice of Jaiour and Ajmer sre functioning for six days

4,



a w2

for five d a2y

It

-

whazteas Fay Office of Jodhpur 2 Bilkancr ar: worldng
g wazl, BEoth these Divisionz are part of the

3
Morth Wwzstem Rsilway, which has coae into existencz on

GL, 10,2002, as aach the action of the pespond

the work from th applicant for =i-

L
‘_
g’l" “
[N
o
1%}
‘—’.
]
W
[g]
[
e
=
(L)

i }
and arbitrary, As zuch, I# has filsd the present .z:ﬂ for the

aforesal
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d reliefs,
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M ootice of this applicstian was given to th2 respondents,

The respandents h:—w: filed rzply, 3Subsecuently the mspond2nts

have also filsd additional r2ply. In Para Nos, 3 & 4 of the

vz

Additional vrsply, the folloving wo.__ 27 20% have ben male -
3, That it is subnitted thst Ilurih Wz stem Réilway came

BAx
4,

into sxistence wee,f 1,10,2002 prior to ‘N‘l_i_bil Jodhpur
and Bilaner divisicons were under the jurisdiction of
Northem Railway, Headoguarier Delhi wierzas Ajner and
Jaipur Divizions were under the Jurisdiciion of Weg tcm
Foilway, He FER prarter Mumbai, Thezz four -:13.\/4. sions 1
Jodhpur, Bikaner, Ajuer and Jaicur are now und2r th
Cul!‘tl"hl of Nor’rn Nteru ha1TV\!:" We2oT. LolD, 2002l

As aforesaid, Judh[:ur * Bilkaner Divisicns were unﬂer
the U'(”L;dlbtlim of Hovbhem Rall way Drior to 1 L0, 2000
and These: two divizions cawz under the juriszd iiction of
Morth Western Railway w.2,.f, L 10,2002, Cash = Pey

Offices at Jsipur and A'ums~ w2re obs2rving & days WulLlng
whe oz as the '.1"11""]. 'l‘W" divizions nanely B baner u“"
Jf'»dhpur wars obs2IVing »-1~y working on the patiem of
their Parent Railway 1,2, lorthzio ﬁe:l“—;y. Therefors,
haf orc amslganstion of theze two dl\f‘ﬂlull‘- i,2. Jodhpur
& Bikener fiom the Merthern Railway and Ajner and Jaipur
from the Westem Reilway two diiferent systems weg2
there so far zs ths worling days axe conedimed, Howsver,
now instruction has heen 1~su«-'1 vi':ie Lather dated
15.9,200% (copy enclosed as Annerure §/1) by the Horthe
Western Railway whershby rﬂ_] the Cash ad Prx'j )lll“"S of
Morth-Western Railway J,ru‘luuln-; Bilsner annd Jodhpar -oanes
ALE OW .L—'ul!lI~-1 to observe & & worling days a weel, T‘_Ls
iz camplienas the Railway Boards letisy o, xLL)
HEF{,/l-L' d"'u-'fl 23.8.]‘:4:;:(-. and in line with the judgement
of Hontble CAT Mombai in OA Mo, 11007897 dated 23,11,7001,
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That in view of the fzot that a 1 tale

to abseove & worliing dca)h a wezll, now ther: i3 no dis rdrw DAY
batwzan the two ~an2s and 21l the four '.ll\.’l*;,fllhs T

entin Novth-Westeimn Railway is chserving ¢ days W-Jl]r:lud

& weell 20 far 33 the Cash and FPay Office:s are concezmad M

decision has b f-:l

In view of ths stand taken by the respondents in the

Additicn szl reply affadsavit, the relsvant portion of which has

haan

=

tracted above, thare is no disparity hetween th: four

=

=q@ivisions and are worling & Jdays a weell zo far s: ths Cash and

e

Pay Offices ar2 concemad, As such, the prfsent OA haz becoane

infroctuors, Accordinaly, the same is dispozed of w

orier A
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